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TENTRAL ADMINISTRATIVE TRIBUNAL
PRINCTIFAL BENCH: NEW DELHI
MA 287/20G2 IN
O0.A.NG.421/2001
New Delhi this the 4th day of fFebruary, 2002.
Hon'ble Shiri M.P.Singh, Member{A)
Hon’ble 3hri Shanker Raju, Member{(.J)
. Mr.Baikishan
5/0 8hri Sansuy Ram
R/ E-202, Yadav Nagar,
Samaypur Badii, Deihi.
Narender Singh s/0 late Shri Dina Nath,
r/o B-12 Nai Simapuri
Shandara, Delhi-3: .- Applicants.
(By Advocate: Shri Nitesh Aggarwal proxy
counseal of Sh.Vishwajit Singh)
Vs,
Deputy Commissionar aF Police,
thirough Govt. of Delni,
Police Control Room, New Dalhi.
Commissicner of Poiice, Deihi Police.
State of Deihi,
through, Home Secretary,
070 Secretariate, Deihi-6. . RESDONGeNnTS.
By Advocate: 3hri Ram Kanwar)

ORDER_({Oral)

Hon’ble Shri Shanker Raju, Member(J)

2. MA 267/2002 for restoration of the 0A is iied by
the applicant which is accordingly aliowed.

3. Applicant who has been invoived in a criminal
case  In FIR No.88/38a u/s 384/34 IPC dated 6.5.38
registeredc at P.S5.Pratap Nagar has been proceeded against.
Simultaneousiy in the departmental proceedings for alleged
Mmisco Wﬂu( A penalty of Torfeitiure of five years of
apprnvpﬁ service Tor a period of Tive years wWith




L

-~

- |

it

r~

~
)

ot

v/

~

ol 2ol

+
i,

e
P d

[

]
-3
t
L
D
1)

‘<

it

o)
Y
(s}
D




